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CENTRAL:- ADMINIST RATIVE TRIBU NAL
GUWAHATI BENCH

Original Application NO. _ __L_, ;2-9 '2__61 "'Zi ~~~~~~~~~~ s
_ Misc.Petition NOe oo m = = = 7 e e e et T
" contempt Petition No. e T T
“ . feview Application NOw o oo e e = T T T T T
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advocates of the Respondents, ‘?_7 —-ﬁj&, o ;S.* Eogm—= =" -
Notes S£ the Registrvl TBaTe "S?’: - 'dr'@?"f '8£"tTie”T?i"5uEafI -
' § 15 012 o2084 ! Present: The H@nlble ML - JuStice R.Ka
This erplicution is in form i % Batta, Vice-Chairmane.
AT ARTOV IR SR 0 - § .
T TS i % Heard Mr.D.Sur, learned counsel
N Re B EE 0, % % for the applicants. After hearing the
Dty 2/-‘/'#&1, ------------ : ¥ Sy learned ceunsel for the applicant it
, | % % is found that the verification in
Eap e Dy. Registrds . j respee of nunber of paragraphs of £he
ALkl &?Q%K\w o % { application including 4.8, 4.9, 5.3,
S‘D N % I\ §5~4o 5,5, etce is defective a,gd_bc.'é.nce
dt 1s)izies % - { the said pleadings cannot be matter
NP el | of legal advice. Verification 0¥ the
$/§-e,_yﬁv”,;>—4 ;;60{ ﬁmulméz { | %pl"‘d"'“gs' be accerdingly cerrected.
e | orm‘u}\ Ao ek - [V Besides this, earkier record ef ear-

J)ac-( b e Hheo F’OJY“H&V : j lier petition be placed along with
0 a {this mattere The matter be listed

e ¥
I W
y, o : | |before the Division Bench pefore the
/qb\ﬂ\o . - (l( %first week of January, 2005 in as
i
1
i

pauch as I de not find any urgency in

9~ \r ¢’y {the matters

//3 e% <,71aw~7 /\L——Ms\-r"ﬁ«)\ an.d over to 3 .1 .2005 ¢
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/%”b‘; :741@;17@“
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e
e

_ /ﬁﬁ/j:}ﬁif < g%&m»;;{;: 07. 02‘2005 preseat The Hon'ble Mr.M.K.Guptd.
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O.A. 320/2004

) " reasons he will not be able to attend

s
I

couﬁsel*for the applicants and also
Br. M.C,’ aarma. learned counsel for
the railways.'

-

Issue notice to show cause as -
to why application £hall not be admittd

List on '“ol.ozf.fzoos ‘for admiss-

SN

ion; '
\ &%ﬁm o

’Jhdlcial Member . o

; An appllcatlon isjreueived from ¥
Dr:M.C.Sharma. learned coundel £or the
Railways statlng that due to pursonal

the Tribunal. Reply has not been £iled.
Ad journed to 10.3.2005.

o
Member (J)

rajan, Vice-=Chairman.
Hon'! ble Mr.K.V.Prahladan s
Member{i),

Dre.lf.C. 8arma the learned counsel f6r
the‘kailway sybmits that the reply is
ready and is being handed over to the
learned counsel for the applicant tow= ,
day itself. Hence this case is adjour= |
ned 24.3.05. Rejoinder if any, be £jledf
intthe meantime. CX{J“ 9&57

Membe = Vice-Chairman
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! .
‘ e 29.4.2005 % " Dr. M,C. Sarma, learned al ailway counsel
8-« O
Q 3 }E

submits that written statem nt. has been
g_/'——-—_—-—_.—‘—/ .
e Frer - C/M(; Sf”"’q& | filed. Hence, this case is posw-.ed or
Rerer 3, <6 ! £3nal hearing on 26.5.2005. Re;oinder. if

any, in the meantime.

‘ 1
w/; Lo = G e ?7/60/%
f

j | B /
g : N . ;
: QOﬂZ}/
!
i Vice-Chairmam
. mb % :
{ 26.5.2005 | Division Bench is ne}: available,
oS : %Aﬁjeurnad to 13.6.2005 for gxeg.ring.
) e i
%.
‘ .
. Q6 ; If? M
_ e . l_ : M" mber
S | 1
i kb |
13464054 ' The learned counsel lar the appli=-
g cant is absent. Dr.M.C, Sarm . learned
. - | Railway counsel for the Res ndentw is
, i ,
wle Bld om \xm?@ ~ jpresent.
. , ! . Post the matter on 23|05T050 '
CQZ TM/L TZ"L}PO'V\M'V\;" % . 3
1 > ) /' . .
T %1 o ’ : Member V
DoTRe% N
Ol ..' PR .‘,'.'1@, : ?S ‘ .
Lo %2 +642005 ", Post on 4.8.2005 for he
"No *-uzg/m"v\ob-n \\vn B ' g
. . i3 s Q . ]
: A4, ,
. o S ’..' § Vij.ce‘—Chairman
L 3 B cOf i L ‘
‘_ . %498 OS. . MreD,Sur learned counfel for the
3\\0 W‘M(Lm Wi ! ... . .- applicant is not presente DreMesCo
/{ l % Sarma learned counsel for t Jre' Railway
M‘V\ 16\“’( | v is present and he submits| t+at even
% ) , » on various occasions the POL‘lnsel for
/;3’105/' ' _the applicant was absent.| Ag a las
\ } chance the matter on 16. $.$5. - ?}
I . e
!
U‘W
E Menber
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O.A. 320 of 2004

-~ 16.8405, Mr,D,sur learned counsel for th&yopli-
cant is not present. Br.M.C.Sarma learned

Railway counsel is present and he submits
that even on the last three occasions

- TTRRTEDL T

there is no appearence for the applicant,.
Post the"matter;ﬁefore the_next.available
Division Bench. :

Ebvégf e Vice=-Chairman

,*_——““~—-——-___;_. 4.10.2005 Mr. D. Sur, learned counsel for

the applicant is absent consistantly.

e, .'Zz L ¢
<:> W /(/4’/1/”d $44w1-2nlq%/$ Lr. M.C, sarma, learned Railway Counsel
* pressed for hearing. As a last. chance

@ Nﬂ ﬂ%)zﬂ@é"/’? W ‘ post on 22. 11.2005. i
ZiQ&W\ Z%QQ%V/; | - zé/
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z er | Vice~Chairman
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- B mb \
1 B 22411.2005 Post beforef the Division B {18
. Fr3-o0b | | » }
‘ . - . . ‘ < “
NO Lepoimdes Fn T o g
éaZOT'Z;AZéK . i . o et h..i : : VieS%hatirman
: S e
7 A e
ST R > Ba3.069

Gauhati 2
} | The High Ceyrt dcea net have b risdicw
. B tien te entertain the grig;ﬂﬂ;e made in

this Writ Petitienq, accerdingly, this

. Writ Petitien standw dismissed, Hewever,
it was epen te the/pe= tiencr te appraach
the Central ndministrat e Trikunal,
tevards redressal of the

grievance,

, Hence this B.A. When the matter |
came u /f;r hearing en varifgé\:?casions

thi is o ‘18.3405, 29.4@29.5 2§.5:2005,
Lo . | : | : 13056.5'

L3
-
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0.A. 328 of 2004 g

8434 08¢

lm

The matter was taken up befere the
Gauhati High Ceurt in WP(C) Ne:8237/2e04i
As per dedisien eof the Apex Ceurt rendered in
Le.Chandra Kumar Vs.Unien ef India, reperted
in 1997 1 6LT (SC)1l the :writ Petitisi.was-
diemisseds; ACcerdingly, the petitiener has
appreached this Tribunal. Hence this Q.A,
When the matter came upAfur heiring en varieus.
eccasiens that is en 10.3+05, 29,4.2005,
264542005, 1346405, 4¢8:05, 16.8,05, 4410.05
neither the applicant ner the ceunsel fer the
applicant was pet present in the Ceurts The
Cegrt had kzex recerded the erder dated
4,10:,85 as fellews: )

- " MreD.sur, learned ceunsel fer the
apslicant is aksent censistantlys
DrsM.CoeSarma, learned Railway
ceunsel sressed fer hearing. As a
lést chince pest en 22,1142€05, "

on 22411.65 the matter was listed befere

the Divisien Benchs Te-day the learned
ceunsel fer the applicant is akcenty Thas
DrelleCe Sarma, learned ceunsel fer the Respens
dents has submitted that prebakly the appliw
cant may net»einteregted toa: arsuet: the
matter. Censddering the faetqfalhe censistant
... amsence ef the learned ceunsel fer the
applicant it appears that the ceunsel is net
interested te pursue the matter. &ceordimg&;y,
the ©0.A. is dismissed for<defau1tu Ne erder
a8 te cests,.

Vice-Chairman (7).
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- 1[i,n.... -
lovally i;m;witnin the juwrisdiction of the concerned
Division. However, in the instant caﬁéﬁ the émwmailed
result dncludes the candidates who are neither within
the jwrisdiction of the Tinsukia Divieion nor permanent
resldents  of North Fastern Zone. It is further stated
that the sntire jaatw it of selection is vitiated with
msiafidg and discrimination and if the same 1s élimwed
L to continue, will give rise +to ancther discrimination to
)

- the sxisting Grade 'D° employees of the M.F.Railway in
T matter of payment of Special Allowance admissible o

parﬁams posted from outside the Nortl Eastern Region.

S, For that the subsequent zonal-wise advertisg-—

mery { d&?ed W 1AL TE has been made wWwith an ulterior

obhject ta accommodate such persone from oubtside through
backdoor  and  against  the epecific provision in the
\

sl tment to  Grade

Railway Establishment Rules for e

now well

a
~
m
0
3
i~
i
F
Y

posts by local candideat

: . 5 da pors. . o -
administrative acition stated to be ezt

broad area of govermmental activiies in which reposito-
ries  of powsrs may @x&riiﬁm‘evary class  of  statubtory

function of edecutive, guasi-iegisliative and cpaasi-

Judicial na asivge 1T there iz manifest

errar  in the edercise of such power or the exercise of

i

PR

B opower is manifestly arbiftrary and the auvthority in
which & discretion is vested can be compalled o exsge-

cise that discretion in good faith, must have regard fo

tong and must not be  influsnced

all relevant consider

Contd. .o ape..
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by irrelevant considerations. In the pressent case, the

n . «

Fespondent authorities have acted Tllegally, irrationaly

and arbitrarily to accommodate the outsiders dehosrs the
Fules  and guidelines on being influenced. by  extranesus
considerations. The two cardinal principles for exercise
of  dudicial review i.e. failure to exercise discretion
ant excess or abuse of diﬁtreinHary powers being éppar;

-

ert in the instant case, this Hon ble Tribunal may  be

&

pleased to set aside ansd quash the entire processe o

2

selection and further be pleased to direct the Fespond-
ents  to proceed with fresh process of  sslection  in

. . i i 3
accordance . with the guidelines and established princi-

ples of law,

Gaba For® that following the Judgment rendered by

the Apex Court in F.K.Sabharwal ignpra) reported in AIR

"Ly it iz now well setiled that even i1t the

l;!

roster  is to operate, even then the bDalance

H i‘....u--‘.. poog puna gose s v e aee 4ree mwee dir gese saee s 4
between general catsgory and the rerserved category has

to  be maintained, a number of posts earmarked for a

2

particular ca ategory, have to bhe filled up by the persons

belonging  to  that category. In the imstant case, the

impugned result and the subsequent advertisement dated .

13,1285 has been issued to *nrmrulﬁc the legitimate

crighat o of the members of the Scheduled Tribes in  total

s

disregard to the provisions of Articles 14, 1504}, 16,

E7 b, E%{a)  and 46 of the Constitution .of  India.

Contd.... [Tu aw
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CHence, having no alternative, your appli

impugned result of the preliminary written test as  well

I
(&)
#n

sroached this Hor ble Tribunal for issuance of an appro-

oriste order.

8.7 That, ths action of the regpmﬁdentﬁ in  cone
dueting the written tests in tﬁw manner stated h&feinbﬁm
fore under the circumstances is violative of the solaan
dutv cast on them as model employers under grticle ié of
the Constitution mf_lndia and, therefore, the impugred

potice dated 16.10.84 and the ﬁubue went final wit it ten

test held on 21.11.04 pursuat to the impugned notice are

ide and quashed.

5.8, Far  that  in the facts and clroumstances
thi&d above, the entire process  of seiection  DELNG
wltravires the rules and established position of law, 18

1is

i
,...:
faal
~
1
P
[
P
it
HH
HH
i

3] aside and unless the impugned result

publisied on 16.10.04 and the result of the final writ-
é@n test held on 21.11.84 are not m{»vw by this Hon'ble
Tribunal, . the respondent autﬁmriti@ﬁ will pfmcéed Fup
ther to appoint these illegally selected persons, and &
great prejudice will be caused to @h@.ﬁLwar tled Tribes

of Timsukia and Lamding ivision of the N...ﬁ&llln«

o9 For  that, in any view of the matter, the

ES
T

on 21.11.04

s the conseouent final writter

Contde.s «@oen
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are not  sustainable  and liable to  be set aside | and

guashed.
L]
& DBETRILE OF R&ﬁﬁﬂﬁﬁﬁ EXHAUSTED:
The applicants state that they have ﬁé aother

alternative remedy than to come under the protective

hands of this Hon'bile Tribunal.

, BATTERSG NOT PREVIOUSLY FILED OR  PEMDING
BEFORE AMY OTHER COURT:

~d
£y
~t
=

1at the appliaant% mtate that being ag“'
griev&d.‘with the impugned rﬁﬁﬁlt dated 16.10.84 had
approached the Hon ble Gauhati High Court by filing a
Wit petition under Article Ee6 oF the Constitution of
indira, registered as Writ Fetition{l) No.B8Z37/84 and the

¥ .

Han' ble High Cowrt by order dated 76.18.84 has been

ide

-

ﬁl&éﬁed to dispose of the said writ pﬁtitian with obser-
vation that in view of the law laid down by the  Aped
Court  in L.Chandra  Eumar vs Union of India & Ors..
repmrt&d. in (1997) 3 BOC 261, the malter iw to be o agi-
tated béfore the appropriate forum i.e. the Central
Gdministrative Tribunal, Gauhati Bench.

& copy of the order dated Ph.iB.04 passed  in

WE{CY RN BRE7/84 i annesed hereto and marked

as ONKNEXURE-DS.

—-h

prefaerred.

“Li

2 That the applicants therea

origimal  application being O.6.MNMo 25104 before this
Mo ble -Tribunal. However, since thera was no effeutad

Contdeseafoen
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party  implgaded in the applica

mattoer was dismissed on

31 copy ot the order dated @9.11.904

..M. .251L/84 is

ANNEXLTRE-& .
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tion, wltimately the

N

apnlicant states that thersafler,

the applicants filed Writ Appeal No. 4157804 bhefore the

oo - . . - . \‘ " . . - 4 .
Division Besnch of the Hon ble Bauwahti High Court against

the order dated 26.18.84 passed b

Judggs in WL.P(C) gEEV/04. The sald

on 19.11.84 and the Division Benci

Dourt as bsen pleased to dismiss

o .3 - o [« - - g 1 S R I
chasrvation that the appellant/app

hefore this Hon'bls Tribunal in

Wit

v the learned Single

i wWwith the

O o see e 1 o poon R )
ligant may sessk rensdy

compliance with the

crovisions of Rule 4({5) () of the Central Adpinistlha-

present application.

A copy of the order dated 19.11.64

WA N A415%/084 is amnnmexed

ANNEXURE~ 7.

. RELIEFS SOUBHT:

Tribunal may be pleased to admit t

for  the records and upon hesring

records be pleased to grant the fo

C;éﬂ—%(ékhﬂf*‘ S@wmxoox

surnal  (Frocedure) Rules,

and on perusal of

1%

frereto ang marked as

circumstances stated

aved that this Hon'ble

his application, call

the partises on the

@
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heraby solemnly afiirm that 1
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art Mo.D and I overify that

1,2;’_’3_,%,{{- 1,"f-9~”’f-€,i"$b}gm $ e legal advice and

have not suppressed
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] : ROty
NORTHEAST FRONTIER RAILWAY, S e e kAot s
set by ordnary post ONLY. B L A PRC I TR i

-MALIGAON, GUWAHATI (ASSAM) .

Spoclal Recrultment Drlve for Scheduled Caste
& Scheduled Tribe Candidates .
Employmont Notice No, NFR-2/2001 Category No, 09

’ ,. Closing Date :l 23 tiov. 2001 |

Applications &z kwitad from the elighle SC end ST cancidates for fifling up of 595 posts of Tiack

5. The fast date and time of ncllpl ot -ypllenuon 180.23,11.2001 (6.00 p.m) and R will not bo
on L. Apph alter the clos du(o md tme wik be uvmw’]

rojocted. - v " S 2 AN S 3

6. Appication should be filed in by the canddate in his or her own handwiitng only.

7.1t more than one apphcation Is teceived n one envelop an the applications wi be' u]oclod o4

8 Cendidates who are working In any govetnment department of putiio sector \md«uklnq ahoukd

- send thel -ppleum tvough the depariment end they should dao nubml! ‘m ob]ocuon cuurmw

-

orv) Khalast in M F Roitwey,

THIS AECRUITIMENT IS FOR 4 (FOUR) OIVISIONS OF N.F RAILWAY LE. TINSUKIA, LUMOING,
ALIPURDUAST AND KATIHAR.

Please 1esd the entite nolification carefully batara filling up the application hm\. PRSI
VINITTEN TEST SHALL BE CONDUCTED ON SAME DAYS FOR ALL FOUR DIVIS)ONS
MENTIONED BELOW. HENCE CANDIDATES MUST SEND APPUCATION TO OKE OF THE
FOLLOWING DIVISIONS ONLY AS PER THEIR CHOICE,

9. Em'bp Q the and fts ench shoud bt ltﬁund o' m. Olvlllond i
Raltway Managet (Puuonnou of the une-m-d divislon neouﬂnq to’the uholoe of the "
candidates superscribing the words *Application In ¢ to Employ t Nolloo No. r

e NFR 272001 (Spochl Rocmlumm Drlve m 8C/ST)" on m:mp et sice ol I.Pp ofmlop. N

R

16. Enclosures 2~ .,»N..m

s RHTY
The loflowing enciosures shouid be properly stapled/stitched along with the 8ppUCatO.vim shw 4
A) Copln of certificates In regards 1o academic qualification, proof of age, caste, mark sheet must 'y

roquirement of tha Naltuty. This Raltway wit not be responsitie for any loss sulfored by he candkts
Wue W teducton of vacancles.

,The Administration resetves the right to hold upmnlo kb tional/supph \ary of 1
= bov ol o0 some ol he sandiiales, -—. . . - et chie o mmeanee
No application will be plod at NF ,:‘ ters Office.

2, Schemoe fot ﬂocml(men(

The recrultment process shall be In three singes:
{1) Objective type w:u1tan examination (Pralimlnany Tast)
(il) Objectiva typa wuilton oxam (Final Test) | ~

{in) Physical efficioncy tost .

Succasafu canddatas who havo come through the bwo slage wiitten tast wil o sw;acmdtopb/s-d
efFcionzy 193t by assoss cancidates, fitness for tha 3L

{However, the procedure Is fiable to change without any hurther notice)
The meSum #x these examinations shafl be Hind and/ot English
THE VIRITTEN EXAMINATIONS AND PHYSICAL EFFICIENCY TEST SHALL BE HELD AT
OIFFERENT PLACES WITHIN THE JURISDICTION OF N F RAILY/AY ONLY.

1. Job Requizements : The post of Trtackman is basically meant for the maintenance of Ratway
Track. The fob entails lifting of heavy rails and wotking with spade, sicklo, beater sleel, bar-crow,
1ake baflast and othor P. Way toots Kr the upkeep of Track, Bridges and other tack fixtures.

The posting of the Trackman will be in tm Temote areas of Divisions. The nature of job ls arduous
and tequire 8 hih 100l of physical Atness for efticient dischasge of gutios.
Simily tequitemants of physical fitness and job e also appl

_4.Pay Scale: 3 2610-60-3150-65-3540/- plus usual aliowances as per the pwvamqraus o
Trackman,
. 2550-55-2660-60-3200/- plus usual allowances as pet m puva:hngmn bn
Khatasl.
5. Acadamlc Qualification :
Class Vil pass hom J

{Submlssion of bogus Schoo( Corbficato wil disqualily the candidate)

8, Age az on 01.09.2001

SCIST: 18 1h 33 yous,

Fot Serving Rallway Employee: -

{Who have put In 3 yoar's continuous service including Casual Labow and Subsbw:)

Upper age limitly - SC/ST-45 yers,

)| Thek application should be sent through the cadre conbolling aumomy .

7. Phyaleal Standard:

‘nn cantsdats must possess sound bodlly health and physical finess to do hard work 3s indicatod
In ‘pob requiemont’, anywhere and sl any time throughout the year. The physical efficiency test

ma/ Inter afla Includa Nng weight of 40 kg, and ability to run with the weight for & distance ot 100

mis within ptescribod qualifying time,

0, Medien Standard :

Canddalos satactad In ordar of meth and a3 per existing resetvabon nides, wil be put Svough

detalled mecdcn) oxamination 1o assess theit finess,

9. Eye Sight : B-1 {with or without glasses) for Tiackman and Khalasi.

10. Place of pos..iig : They can boe posted within the jurisdiction of the divisions of N. F Rodway.

However, they ess Hable 1o serve al\ywhm onNF mevuy :

11. Paymont of [ 'p p

Examination Fees * R

For SC/ST candidates ¢ Rs. 10.00 {only posl.-»l charges)

12. Mode of Payment: Crossed Indian Postal Ordar(s) drawn In favour omwﬁ?n%@

The postalordera should be payable at Guwahall. Condidates must wrilo theit name, 1}

on the place providod in the Postal Order(s). The datdof issue of Postal Order(s) must not be prior

1o the date of issue of this Empluym«d Nolice. Posta? Ordars without the seal from the [ssuing

tice will not be d and thelr e wlil be ref d. Payr in any othec kxm
Wit not be accepted and the app wil be y rejocted.
13.How to apply :

1.The condidate shouid apply 1o the Divisiona Raitway Manager (Persorned) of the Division according
\o the choice as per spplication format given at Anmxuu-‘A' on good quality plan papet of A-4
size,
2. Al entrlas In lm applicaﬁon form shouid be duly fslléd In blua’black baft point pan. In case any
- enby Is hot 8pp INot applicatle; (NA) should be wiltten against that corumn,
3 Full postal sorirese o! 'lo candidate with ph :odc for cormmunication wit| vn mmaol bu muo:l
Rnlway Station and Petmanent addro1s must be gven.
4.Candidatas must 8ign in hufl {and nol knitiel) In dilteroni places on the application form as iIndcated

{G) The number of vacancles shown In thiy empl

2 m case of Khatasi -

R

In case a candidate applies to more than one division, hismher candidature ts fable 1o be cancelied. be d by eny of the follawing autharitles and enclosed along with appiication, Pll ticulora pﬂm.d RES
Spectal drive for flling up of /ST Backlog los (Total number :595) :;')f'.'“f ‘“of:m::'ff'm"" :,”“ d ol 2 be photocopled ivuulably.r - N
s of Lagis! K
Divislan | Category ot | Total Breakup of | Address for sending applicath ‘ (2) Gazetted Officers of Central o Slate Government, R
Post number of § Vacancles {3) Tahasiidors or Nayab/Oy Tahaskdas suthorlaed to exorcise Magisty
vacancies | SC ST {4) Principals or Head Masters of aft recognized Educational Institutions. .. \{x
B) Three recent pass port size photographs of the applicant with hull algnature on the ho«l of the’
Kothar Trackman 132 87 65 | Divisional Rasway Manager (Persornel) photographs, one gf which shouid be
pastedin the space provided In the Ilonbt und
Khatasl 2 1 1 gf Raliway, Kabhas, Bihav, other two stapled/stitched fiemly with aX encloswes, : lppllcl " h"
in854105 C) SC and ST candidates must attach caste cerlificates in pnocvlb.d lomul issued W
Lumding | Trackman " sa | 86 ,.FR ! Ratway Manager (F " J// Cqmpetmo thor (Fovma!o!catum:nlothCISTIsoIvonl!AM‘xmo- )‘;.Q s "
Khalas| kH] 1" 24 | N.F.Raitway, Lumding, Assam - : AR
p'.n.mzua; (A) Necessary cecth timonials/ok must be in English or Hind. If t s nat oo the "
-~ exact yanslation of the same typedin EnglishvHind and attested b myollm d -,
Aiputduaq  Trackman 130 37 | 93 | Owisional Rasway Managor (Personce). at- 13,10 (A) sbove should be produced. LTI et m.
Khatast 12 [ [ ] N F Raitway, Altpurcduas, ¥/est Bengl, {8} A candidate who submits any forged cerlificate kor securing o[ldhmry shatt be Hable nol only e
Pin-736123 tejoztion of his cancidature for this particular recruitment but he will be debarred rom appearing ln -
Tinsukda | Tiockman | 140 57 | 83 |Oivisional Rastway Manager (Personned) m:’&’“:;“:;?”"‘d by any zonal radways/Raliway Recruitment °°‘1'd“, and "‘“‘ sho be
F Ratw nsuki; . Iy AL
N ey TIsukia, Assam. . (C) Candsdates’inal appalntment will be made based on verifcation of the Caste Corttcate ot
: ; ) Th, iston of the DI Raiway Mannget (P ) of the divislons Inall matters relaling |
Yotad 595 a1 | 3se ® ol Notmaent of cmvuandnny other mater lolaudbmls'
locr\nmm ahan be finy and binding on the candidates and no onquky ot cortespondence | wﬂl bo
a lation : 6C- Juled Casts, ST- Suted Tribe entertained in this connection ~ 'n-- s
lote 1 The mumbor of 03 givan ae p and may Incrense of dectesse os per {E)N.F Raway shafl intmate onfy to those found eligible lonppwh!howtmonhumdwbuamm

313093 of selecton, it dres hot undatlake any Ibiiity for sencd
selocted or not cafled for written/phy sical effictancy test olc
{F) M F Ratway Is not responsible for any poswl delay end wrong de!hmy

\ne 'Y,
‘Gocrease accordng 1o exigancies. ‘m‘. e
(M) Candidates trying to use unfalr means or canvassing in any lnlm wlll h. dllquumud md
helr candidature will be cancelled without any notice, g
(1) Imper sonation or mistiehavaur In the exasnination hall wit tander tho cmdida\n daqunlmod
(J) Raitway Administation reserves the right to hald any of addmoml ‘
phy scal elficiency tesUintarview, -" ' - :
{K) For any legal action arising outaf this notice the jurlsdict nhulbo CATIGuwnMu
oniv

upw eom Lnot M,

PRy

{L) Do not buy the form from any person or ngoncy as nobody hll hm nulhorlnd to nll ”
forms,
(M) Raltway administration Ia not ible for any Inadvertent nmr In lho ndvuunmenl
and wlil not be hvld for any postal delay or wrong dellvery, '

Dy. Chiet Personal Officet (Gaz) & Convo!ot 31 Rocrultment,
Annsxute-A v

fan
Sy

JE—
APPLICATION FOHMAT :

{To be fiiled by the candidate In histher ownmndwvlllng) .

.. Community o mvlulon lor wmch sppiled -

.t T sesn

* SC-Schedted Caste; ST-Scheduled Thbe " ~
** State choice for one Division only out of 4 Divisions Le_ Aflpurduar, Kathar, Lumding & Tinsukia,

(Indicate your Distsict snd State according lo present address)
STATE \

OISTRICT

I

. Space for recent .

passport size .

' © |phokographsigned | .

. on the front of "

P'\?WMW the
« F candidate

R

1.1do hereby spply for recruitment to Oroup ‘D' postin ..c.ceccrucucemucenn Divislon of NF RdMiy.'i.’ e

In responae to Employment Nolice No. NFR-2/2001 CATEGORY NO. Ol"‘ hadit)
2. Name of the candidate :

T = T

1

<[ 3
l. ' RN S

3. Father's Name (ShivLate): ‘
1
L
4. (i) Date of Bitth (in Christian Era); Date Month
| A I il
WA@eson 192001 Yoot " Month
AR A E R B B
() # you claim age relaxation, Indicete the reason thereol: . -- E o )
(Documentary proof 1 be atached) egl = E S
5. Full Postal Adrses Bor communication: (In capital lettors): L AR
-‘ Name. - " e L'l‘ el .-l
SO S
Road/Lane. o .p'
1‘"*?‘

oo

6. Noarest Ralhny suﬂon

; thorein and not mersly wiile thele names In block capitd! letters in signature cciumn
' The styls and langunge (English or Hind) of nlgnnl\no on the upper porbion of Admit Cud Answet
Kl . e 4 am
3 e T
” ., e gt ——'\‘\
. . e e v .

\l,.w




. a ) e - ] o et e et ety
Coe o ‘.Aﬂv'., ' ’ R-; i “'- ) .\" . . o ’ -
o : g —9\3 - A S
I : ST et 2001 . —_ . N S A
R , . . ' ‘ - ~ .,‘:, . . . . S ‘_"' .
’ i o - - et " :
i ' Continued trorm page 3¢ N . erybody kr getting selocted § am lebh d!qunﬂnoddschuqod from service; v . . .
L 1 7 Pounanent Asdess: . Nahe. {h) hat1 shat not be entitied bo ¢lalm By édmpansation or any other raflet from the Goverament ho e
- * © (Meapital lotim) ct . cn-dmmylmwtqmohmcw"olwyslcd onk:hncy m\ot Mk\gﬁdnlr}q [ A \‘
wri : - - Ro. . Place : . Len AN
i N N ' Viiage, : Oats: . ° f T msmmotmcmu : LRI '_
, l . . PostOfce. - e " -UnEngishorHodl-: Ll
Dist i } nn c‘xuwe N e -
PIN. . - ‘ FORMOF SCHEDULEDCASTEIBCMEDULEDTRIBE CERTIFICATﬁ' IVERRR . e i
} . . State. KA !Thshbcuwhlsr VStimalt*/urad, s : I K R .
: s ta . . SonvDaughtor of ; . e - .
s } A1) STATE THE CATEGOAY YOU BELONG TO : | l ' , Of VitogeTown ~ 1n B DisticDiMsio ) N :
! : R . : © . Ofthe StataUnion Tenitor P beiongs to the :
{ { (i} xdcale SubCaste (8] Scheduted Caste: : Casta/Tie which s loco;'\lsod o3 & Schaduied CastaSchodied Tibe® under
\ i X : (b) Schoduted Thibe * The Constitution (Schockuted Castis Order, 1950 : S
i) O : . ot Stats o * The Constitution (Scheduied THbe) fder, 1950 - * .
) Oddnahy hals hom: N ’ . 4 R * The Constitution (Schecled Cast, {Union Territorles) Otder, |95|
§ Hallanallty (by blrbvd . .. The Constitirion (Scheduted Tiibe)ilnion Teritorles) Ordor, 1951 -
10, e you ampioy e I yes, """""“’“""’"”""“""" ’ LW " (As amendod by the Scheduled Castaind Schected THbea Lista (A .
{e) tama of the office : : ‘ * Bombey Reorganaation Act, 1960, te Punjab Reorianiaaton Act, 196, the Stat of { Himacta,
{ {b) Yoirt present dasignation : . +5 2+ Pradash AL 1970 4nd the North Eastia mu (Recrganisation AcL 1971).175% % "
' ) (¢) Pastizutars of working ‘ . . p)
\ {Qogrimantary proot to be attachod Mwlhmob}ocmeuuknlo) : * The c«uumon (Jammu MdKushW) s:mama Caste Ovd-f 1958
: 11 Fducation Ouaification: . : * Tho Constituon (Andaman Nicobsr Istands) Scheckied THbe Order, 1959
l s Ermiimaton Passed—Vou & DR Facont T s Sobiecs oo ++ The Constiution (Dacka and Nagu: Haven) Schoduied Casta Ordar, 1962,
N Month ol SehboVCol takens Instucton The Constitution (Dedraend Nagy Havali) scnodufod‘nlbo Order, 1962,
| e M"’T’ * The Constiution (Pondicherry) Seheduled Caste Orcor, 1964
: : ke doUntversity : *  The Constivton (Uttar Pradash) ficheciled THibes Order, 1967
12. 1Marka of Ideniica 0 Ty 7 *  The Consbiution (Qca, Damon, Oleu) Scheduled Ciate Order, 1968
i AN - N + . The Constiuton (Goa, Darmon, Diou) Schoduted Tibe Order, 1968. -+ * -
. . 1} * " The C jtuton (Mag: )} Sch d Tribe Order, 1970 A O
. : 13 Dotails of Postal Ordor : ) ) ) 1 2. Sh A wrart® : ahdor* Misier family ordinarlly ltlkh('\ \n i RN
. oy #0418 Order Mo, Hamo of the fasuny - Dete of [asue- Amount . own'.. : . of DistiicDivislon of the State* © ) v v .
: ¢ Post'Office . Undon Terrttory” of > : feven : ot
t - == - . : : Slgnntun . v
\ b 14. Ust of O ts d:(1) . . !
(3) ivsoon {4, o . . (Wl!h seal of Office) “«ut*, 410w . - ' !
15 1 o hototy aolemnly dnclaja : S Place S : : ch-'»lunkmTmllmy‘ (wilmod of Olfco):. . e
. () that 1 have civefully 1aad the conditions of oligibility svirtised and Bat 1 satisly them an, % . . . NP3 Shad . P
. () hat aff the statemants mada in this nwﬂcn!lona e tue, compicis and correct fo e boest of fy Pleasa delate the words which are ot appficable. - . . ) '..
knawladgo and batial: : -~ Note:The lerm "Ordinarily Resides’ used here wili have the same munlng s n 2 {
. (¢} that  undatstand that In the avont of any plv!kuhv laformation given hers boifg lound falsgor | . of the representation of the Peoples Act, 1950, ° Y PSS {
. tncearect, my o fot the inationis iable to be tofectod of cancefled and in the eveniof - Listof Autherities empowered 1o Issul Scheduled Cuws:hod\ud Tribe/Other Bodmudctas\ol . N
nny ifs-siatemenVdiscrapancy in the plucmau being delactod afler my appointhent my sor © . Certhcates. ey Fppe oy Qe )
- i linte 1o be Wrminated without notice. © (e) Distict b /Addtional Distict Magi /ColleciotfDeputy commg,mg/mw ey R
[d) that ) undestake 1o prochice afl original certificates and statement of marks wﬂﬂpholocopbs of c Dslm(DeM msmﬂmm Coﬂoclovlls!ctue Shp«\doly MndatmloIS\b-DMsk\w X 3
* each duly altested by at tha tima of physica! eificiency tost. . © Magstrata/Takbka Mk /Extra , Commiss “L(m betow | .
' " fe) it in case of my final setoction my sp woutd be pr subtt 1o passing of tha rark of 13t Class Stipendiary Magistrate) . o : s
{ proxubod balning and varification of character and antocodonts. " (b} Chist Presidency Magisbiate/Addtional Chief Presidency M qlmwvmucsm:y Moghlrn\o et
3 {fi ¢12* Lharve never boen dabarred fom any asamination nor | have boen amslodbwsmlod ahd (c) Raverxs Officer not below e mnk of Tahsiidar and ey 3
. tonvictod by & criminal court of nvolvad in ary othar cases registored by the police; .~ {d) Sub-Divisional Officer of the arse whera the cAnddn(e Motﬂslhar lomﬂy o«imrﬂy mok‘ P %
J {q) that it ot any stapo it is discovered that | have pald any ilegal vuﬂ-caﬂon in mhw khd © X ST ENONVIS
‘/r’—w cﬂ ———rr— v Ter N, N e e — T ™= k
i : : : ' * .
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w, U7 INDIAN -RAILWAYS Gewee -
o Lo Em;iloymerﬂNo‘llcoNo1/03(Central|aodGr.'D‘)Dala13.e.2003 :

. Centralisad Employment Notice for fitling up Group 'D’ posts on Indlan Rallways
Dale of lssue : 28.06.2003 o

“

..

Cloaing Date : 20.7,200.
L]
{,

’ S R ' o Time : 17.00 RS,
(Only tor candidstes sisying In Andgman-Hicoter-Lavshadweep and abrosd Cloeing Date 13.8.2003, Time 17.00 hrs )

Production Unit{s} o indtan Natiwsys. The appiication may be #ent by otdinacy post o ¢a be dorcad 1 ha Apgiication Box hapt In he respectve offices of Bsted RIDS upto 17 00 hea of tha closig data |
Apphcations racelvad sher closing date and time wil not be eniet Latnad, The snvelops containing v apofication thoutd be cleerdy superseribed Apphication tnr Group O poef” and Cominunty 14 be lmncmodt
1o BC/STIORCAIVE -Sarvicomen. A candidate should submit onty 6ne applicetion form lo an RAB In whves Ariscicon he/she fa desirous 1o sppogr in examination. Carliidata submitiing more then one |

'
! -
|

Apghications arg invitod irom the citizens of India snd om such other persons deciared oBgRYe by Iris'ry of Horre sMairs, Govi. of Indla lor Iling up pasts In Qroup ‘D categnries on Zonal Anflwnys and ‘g f"a

B Iy
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LA L Ol 0 DD TP OIS L AT I R0 0L e g e st A o ~ w1
unml'nl;lr’n|mu|n'nn|'nn?1§nxlm11'1'1(1]11\111?1'111111'1llﬁ’ﬁm‘ﬂm?ﬂmhimmﬁm&mﬂ’ﬁh m%%ﬁhmﬁmmmwhmmmmmmmm%
" , o . e v;»:'zxa.«-"'*fg‘i“,

api€avon o one ANG wl nol be considered by thal AND. Even i tuch & cand'date gots 10/ected Inactrartenty, ha Wi not be oftered appointment. However, & candidnid can apply to mors Ihan ona 11N
#nd he/she may do §0 by sending senarate spplication 10 Mstthose RREs. 1is clariied thal each ARD wi K Ka date of evamination Independanily based on administrallve tonsiliflly In 40ma casna dnfes §
of teHerant RNDs may clash with examingtion datos of other ANCs, Inthat case, Kig tor he Canddats 0 dechde where 1o spness n e exarminalion Mo change of lime, data arvg centie ol saaminalion wikt o
ba entarlained on any account. Candidate trying 10 use Influence or Unfall means woukd be disquaied. Candidate woutd ba considered 1ot vacanclas portaining te iat AND(s) onfy. whate he has sutamitied ! _
o appiication(s), b " s : : : O
Iha recrisiment wif be tonducied thiough the Rafwey Recridimont Bosrds Fisted batow. Number of posts 10 be fMMed on various Refiwnys by various ANDs, designalion of tha past, sl sl pay, misdirnll ! [
tiassitcanon sducational quatification snd mode of solection are also indicated below ko Intorimation of e candidates. BRI oW . H b 2“
SNl ling Zonal Post . Scale .1 JURJ.aCc ] 8T 1, 08C ] Tow | €T Age in | Medicol” T Educaiiona | Alode of [ Applicanentobe | ! !
e Ratway | <70 el e batbi s Tl T MNooffrem t Yesrs: (As | Sianderti | Setectton | atschesaedro -, || '§-
. Ly v B DR vt o ' Ve | Veemnl o fon d | Quahficatio ~ | i RY
" ‘l 1 " , i - L rraen c | e ) o1 : A 4
LI ¢ 1 ‘ o {‘c B R !" - I < ' ..“ . x i
— p Je . . . L
[ Murbal | Central Gongmary Ns 2810- BECIED BEAE R M3 S13 7 2124 ) 425} 18 1o 33| A 8" Class [ a})  Witien | Assislant Secrotary, |
. Trechman 3540(P) . f e ] ]h b" S ] yeans Pass anam L (N MumBal, A
“r 1o R . A ! , Ol stonal Otheo
Khelest ! [ Re2650- 1. 378 23] 11 ]ii 40}l -958 ) 30|18 o 33|84 L | 8" Clase [ bIPhysteat o | o Corpaund, .
o © v | Helpertterc. | 3200(AP) L)L)l b LY : - yoars . b ;| Pass Elliciancy , Mumbal Contral, i
SR EERCIRINY SO SRR IPRRTON TR 7% BVLNTES PPN RN D e - I . Tost ) Mumbal -400004,
e i IESROPICY EORS NS BRI & (PET) o
I R - 58 P L . M ! 4 N * 1
3| Komaw - Eastom Onnzmml Ha.2810- oL 4, 1es [ BI3 | 1009 | 300 | co- “do. . | -do- -do - Ansistant Sncrotary,
oo | Trackman i Vaso(ney o Ll L, ], \ F . RO ainutin, -
. . . KhalasV rre2sso s }oye] 0 o8], 1 o) 00]|-do- edo- | -do- edos ' T Mot altwny T
L ] Hepertt 1 Li3200¢nP) L. . . " | AV Comptax Criten
. e AR . ! Jrporang 10 11O Kar
South Khatast 1 | e 2550- 4] .23 18 s 147§ 29]-00- -d0- ~da. sdo. + Modicat Collagn &
fastam tioiper-tiote | s200(nPy | 0. “y ! N Co Hesnpulat), _
. REUR ALY TR ‘
. . _ L Koikatagooayy. | ;
a Ctinnhgarh | Horthaen Gangmon/ Rs.2610- 327 0 183 ese 1 137 | dn- 00« o~ ~do- Assistant Sectailary | t
. Tenchman 2540(NP) : e fChadgam, & 1
» ’ G¢0.,8:70 !
¥hnlast/ e 2550 @] u 19 25 100 22| .. - 0. o . B T, tilng Floar), ‘ e
Helpor-fi 3200(NP) N . fecwrn | '
. S : N : Channgame (600VA,
4 |Sanmy &} Noshem | Bangman/ Ns 2516 (LA R Bl 7% 218} 88 on . ~do . ~dn. Tee. - + Avaistant Secrotary ! :
Srnagnr Treckman - 3S40(1P). . ‘ JerevnaSanagae |1 e
< Raiwoy Coisny <
{Waett), i i
s . . [N Janwnu Tawd « r‘
: AN s duoood _h ’ ‘
) Guwahai’ Northeast | Gangmar/ As. 2610- 958 810 644} 2515 515 ) -do- -do- -dg- cdos Asslainl Secroiiry ’
Frontiet Teackman - ] 3s40{RF) f. -. ., : . . . L AN Quwanat, 1
: E b - P . Siaton Noad, |/
f . KnatoaV P Re2ss0. | si 1| a8 £ ] 1as| 29} .60 <o cdo- ~do- »|  Guwahau 7810082 | ]
) Holper-li 1 3200{1P} . i
¢ | Chennal ‘Southetn | Oangran/ v 2610- 884 | 248 ] os| 4e2] 630 327 |.v0- -do. do. < do - 1o | Assistnnt Boecrutary !
Trsckman ' *]-3s4o(np) |- ) ) * ANVChannal -
: . Oangat,te, q
KhatasV ‘fMe2sso- -t v} o8| o2 13}, sof 10 . Starting flosd, {
Holper-1t J200({NP) e . : . » N o Hungambakam,
. . PRERE Fre 1 . . Channt-600034, ,
17| Secundenst | Boum , Cangmany || e 2610 1250 | 3s0 [ 225 8151 250 | %00 | -do- -do- vda. vdy - “TAwsisianl Socrotary, 4
s . Contral | * Trackman -} asapinp) |- .. | . . , ) o . AfWYSacuvinrabad, '
\ s ‘ ' DU N RS A . . . : IRISET Comnptox, .
R oL |0 kbaesv sl neesso- fec 63| a7 1 M) s} s . ’ o 'slnlmquddn. !
! : b Helpet 3200{RP A - . . ' . seundorabad.
East - | Wnaagy ‘us'mé: 56 l-vat] ory A 1], 65] N} N . ", +Socory !
Coast-* [ Hotpertt - (1 2200(AP} -§ . go . - : - : ', : e . .
| Amer Forth KhelasV fis.2550- 23| o7 0 2] a5} G@[-d0-  |-do- “do- “da- - Asslsiant Secratary ‘.
k Wettem Helper-t [} 3200(AP) |-+ . | ": - . - P ANB/ Ajmar, V
BRI L '., B R - N EC . "L ]. 2010, Notvu Marg, :
» . P h T L i T IS BCan P ;',, ~' . . Almer ~ 305001, i
[ Dhubanesh | East Khatlas Ny 2550- .48 15 [] 22 [Z3 18] -do- <do. -da- s g0 Mambaer Sacratary, I
wat Coast " | HelperH J200RP)- | - . o o . . ANA/OAUbANashwir H
- RN PN PR . e et ] T e Aot Vinae, BDA, I
South- Khatasy  -{ | JRLTE B N B T ) IR Bt A * 1" Reniat Colany,P.O.
Eastom | Motperdi -] Re2550- | M o) 07 s 6 13§ . . 8.E. Rnltway Projoct
. 3200{AP) RV B . I 1 e - o,
TS PRI [l YRR LIS AEIRTIRS AT RS R ' . | ‘Chandrashekarpur,
' M ' 3 Bhitaneshwats B
- - 4 : : 730001 ™~
10 | Anahabad Monh | Khatast | 3 2550- Nt M2 00|, W 200 - do - cdo~ IR -do~ Assisiant Secratnry
. | Contrat v | telpern |, s200(0P) {3V AN R b : ' N NRVATahatad, l
. . 0 e o DHM s Annevure
. . . U t ' fhutiting, H
s v ' . Hawah Yusul Road, N
. . N i) Altshatunt 211001, '
LW ] Khatasy + | Ao 2850 . 80} o8 0 451, 124 ~do- .. -do- . . !
¢ 1 Helperdi wootpry | . ] . o .y
bR ] s ‘ ’ "y . Y .
' :
‘17 Pates Tant Oangmn Tw.2010- 1012 | 314 | tH | 863 | 16ca | 3719 | -do~ ga. Y “va- . Assistani Bncrainty | 4%
Central ]| Tenchman g ) J540(RP) |, . e ' i A, 3
. : : T ; 0 . Mahendiughat, &
| KhstasiAiolps | B0.2000-0 § S 31RO M [ (13 B . Patna- 800004
g , X h l~[| U] 0BOO{FI o f v e B 143 BLA .
SR B LA AR [P T I i R ..
327 | Bangriore || South KhalasiMtelpe | Rs.2550 21 o5f 5] - 08 30| 10)-00- +|ldo- -do cdae | Niember Sacialary,”
o Western h -] 3200(AP) 1§ . P . "" ) s ab 0 RRAMangaton, -
. ' y . Ry . te bt AR, Miter Rond, ‘
el '} . _' ko "N ve _‘.Elwwoi
- ] "' BEZONS A _gé:.q .
&iw’ Coninuvg



PR ~— e

+

®

of vecarvies,
ADONEVIADIONS

{2 8C- Schedued Caste
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remaniad, wit be piven relaxation in
BT candidates 1o
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Dolencs torcos piue 3 yosn Mod

Sonu/DauvgttorsAursr of Ex-sorvic
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217 Mo age relaxation s alowed 10 9C/5
22
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Orounde stirtatabie o miflary senvice

forms of engagement k the Armed
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L1 Dy FIVE Years bor BC/8T and by THREE
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Canisens, Nasway Institutes and Nahway
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214 For widows ond Divdeoed Women who have

218 By FIVE yaars 10 the candidates who had ording:
the State of Jamemy and Kashmir during the portod from the 1
of Doc. 89, subjact b production of 8 residential cortificats from the competent suthortly of the
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32 " Cassricomen candidules who have
Quds b Continl Quveriinent in Qroup '’ wil be ylven only ape
o iersd Lnder Fx-dervicsinen fools, .. .

4, BEMVING EMPLOYEES : A candidale serving under an:

Cotlitying thelr service defells by the employer or dir
from tha omployst concetnod. In sdditlon, an adve

-

2 pyancies Incicated above are onty Ientative and are subject fo change, 4.

n NNO-Nadtwmy MNecrdiment Board 15)' UR-Unreserved
CETT8) " EXS-Ex-pevicomen
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ey SRE- Berving Rettway £

staluy for the purpose of this OCRAIMONt, such s parson wint be . HOWTO APPLY . X
ond wit accordingly be entited 1o ouch of te bon roh . f
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candidata shoutd use the same kemat published in the Employment Notiae, The eandidales
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PROOF OF AGE: (a). A cortificals issuod by VilttvBoard o
Haued Ly Board or (cf. School leaving cortificate counter signod

Pars Mitary Fore s and ]
Borvices altar saming Nahar pension. (c) who has tesn reloas ed Irom such service on medeat
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Forces of the. Unipn Sendre Persomel who are t3 be
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y 1700l, 8 1equited. Howover, garass o 48

y ngalnst the ex-servicemnen quota, it avatahie,

v r-4n0vicemen Liolonging 1o those partieitag i
will by conaidered 808Ins1 the ex-3endcemen_ V-

1ervicomen 02"
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Y Government or Pubke: Secior
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. fore the clowing dato and limg spociiipd,

' B, AHDAMAN, HICOBAR & LAKSHADWEEP CANDIDATES : Cand'daies balonging to
P Andaman, Hicobar & Laleshadweep [slands may b

sllottod examingtion conire ol Port Blakr :

§ proviced sutclent rumber of sligibie candidates Apply. Such candidates shoukd enclose &
cert72ate of domichte n Andaman & Micobar & Lakshadwesp 1siande rom a compelant oMcer
ol s Andaman & Micobar adminlatrative o 8 certificate Irom o school o¢ college laat attanded

B I Ancarmen, ticober & Lakshadweep cortlying that the candidale had passed Ne sxamination X

v from the Sctoot'Coflege 1Mueled in Andaman Micobar & Lakshadweap,
0. Vitie 7l 1o a0 RND, the candidate should inticate Na prelarenc s o posts |.e. Gangrary
Trackman, KralngiHelper It ote, but the decision of the NAB wilt be fAnal &g binding on the
candidn’e againat which no epnasl will be Anterlained.
gcgmygugu; Fon IHE CAND! ATES . t e,
1Y Yhanumber of vecarcies tMm_%?pvov:ilmnl end are l'wo fo ba Increased or docroased.
Ho com eousental darragetoss or refund of foe wit be made 10 the appiicant on 1hs account,

Yéornan are ahso tigiNe, They may hovrever, note that the nature of Guties are alduous and

mey by oudoor dutes, . \

have putin & minimum of THREE 7.3 : Selosted carciceles /¢ Tkaty to be posted snywhere on the concernad Zonal Raltweys after .

) wcoetsid compietion of iralning whaerever prescribed. A

oneral, 0BC and 8C/ST 74 ' Candidates should send thel spplication sufficlently in sdvence belore the closing date to the

" RRS v which they went 1o 80ply. RO wil not be rosponsibie ko any postal dolayrwrong
det ety vihatsoaver at 80y s1age of the ealection procass. .. .

" AN eondidates Frasporttve of communtty will be considored for UN vienncy, Hewaver, againgt
spaciie community quots, only candidales of that parucular community will be considared.
Plsase note- !

> (0} Cante cartlcate from competent duthority for 8C/9T and OOC candidales in e prescribed

lormat have \o be producod.

) 1 the cancidstos wish to be conaldered against a epecific community quola and tick the

commminity column sccardiigly, their sppieation wif ba rojected unless prool of commundly ia
i, e proscrtted ormat Is anclosed, !
t 1 k) Any subsequent reprasentation for ¢hr~ga of community statug will not be sntortained
nder arvy circumatances, !
B9%0r9 appiying 1 Ihe post, the candidales shoud ensure that ha/she fuifils the ofigitility and
o erieria. The NAG would be Iree 1o reject any application not hatiling the requishte ¢riterla

81 ary slege of recruitment end if appointed, such candidate le Nabie 1o bo summartly rmoved
from service. : .

‘

'

Sppicaton form.

T hecady deciare hal ihe kects and evidences 0/ven by me In the above appiication are irue,
compiete ard correct o the beat of my knowledge and beffe!. In he event of any missisterneny
tscrepancy i e perticulars being dateciod at ary stage my candidature/s ervice woukd bal
canceleclerminared without any motice.” !
Eigrature of e eppficant must be $pecific 40 thal same may not be copied eastty. Signatures
I captiat letters of opan letters wit nat be accapied and e applications huvinq such typs of

Carvidate should mention “Apofication Fer Group ‘D’ poets® on he op of the srvelops contalning
e applcalon. Each cover shoud contaln one sppiication only. In case more than one
$0oic1ton 879 1ant n one cover, all such applications wik be rofected, ,
The candidate should send appfication duly filled In along with required documonts by
OROMARY POST, 50 83 10 reach Post Bag /Railway Recruitment Board, oftice within the
cloting cate pasithvaly Appiication recelved aftor due date, for ary reason whatsoever, will nol
be considored. Spaod Pasveourier/Megistered AD will not be achnowledgod Such Appiicaong
wil be dearmod 19 have been depasited In the box provided at RAB e this purposa. 't
Thoas cardidales who are debarred from sppasring in any of the NABs sxam. need nol apply
unfess their dabareation pertod avpires’ upto Closing dute. Thelr application shail not by
onteriained, ey !
EXAMIMATION FEE: J
The Evarminaton lae kor unreserved end OBC Candldate s Ra, 4/ My, Forty Only). Carcsidal
anging o SC/ST and Ex-sarvicaman are fully anarnplod from payment of sxamination teos,
e Crartiatinn fee shouls be el I Wig feeem of Accannt payes Demarl Diat’ny Oty
horn o1y Hatlgealt ced Dank e B'O trom ey Pusl Otfice e favour of the Offaer of nng {ee
maniloned In the tadle of ANDe sUove) end payabie sl Ihe town of the NAB (o which
spplication is eddressed. For exnmple, It appiication Is made ko AAB-ANmedabad o Cheannl
the DOPQ should be paysbie b invour of Asslstant Secratary, ARB-Ahmadabad of Chennal,,
Ferei¥o al Ahrmedabad or Chennal as the case may be. Valldity of Bank Drat/Pay otdo!
thould be min'mum alx manthy,
Acpfcatians (eceived with easvChequa/Centrat Regruitment slamps and Money orders wid
14 B0 secopted end wi be trealed a8 refected, )
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OBRIPO and snciosn i with the appioation lorm i original. The detals of examingson lee } .o Wd"mmbwmﬂ»«ymwuauwcw-mhmtmc
Mumnmhm-mumtxmmmumvmwomw . ndprotecvon of back,
Inctuding ke 1o rejected . ) . Kmm.ruﬂc.:»mmlm of job verles from one depesiment o ancther, For sxample,
10.  ENCLOSUNES : ' ‘ \ | . Dhesat KPaiadl la required 10 do clesning of 10comouves/spare parta/work piaceiing and
The iohowing anciosurss onty ars o be Nrmy siiched slong Wit the sppfceton form. A1, - sement of /s 8nd aseising different supervisors and techviclans i camrying
Mdand:mﬂcmoMmhmooquhMummum § . Mﬁwmhlb‘ndw'm‘hmmod Rl pe
: In Hnl or Engsh along with stiested Xerox coples of oy nwnwnbmmmlmwnmomﬁh&mwmuwumnnmm
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IN THE MATTER OF ¢
DistriCim.. . Tribal

1.,

i. Tinsukia

gangha, represented by its prasident
Shri'Sarbeéwar Sonowal . =

résidént of Dhola Bazar,
P8 Dhola, PO Sakiya Ghat. e
pistrict Tinsukia. i

2. shri Sarbeswar Sohowa}i

son of Shri Gonesh Sponowal ¢ v

President,

Tinsukia District Tribal Banaha,.

resident of Dhola Bazar,

PS Dhola, PO Sakiya 3hat.

District Tinsukia. i
B | .. FETITIONER,
-Yersus- '
i. The Union of India,’
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represented by the Secretary tp the
Govt of India, Ministry of Railways,

Rail Bhwan, New Delhi-1.

2, The Railway Board,
represented by its Chairman,
Ministry of Raillwavys,

Rail Bhawan. New Delhi~1, :

3. The Chairman,

Railway Beoard, Government of india,
Ministry of Railways, Rail Bhég;n,
New Delhi-i.

+

4, The Executive Director, .
Establishment (Resv), oY

Railway Poard, Ministry of Rallways,

g z
Rail Bhawan, New Delhi-1. ;
5
() . 3. Railway flecruitment Béé;d,
represented by its Chairman, j
N.F.Raillway, Station Road, 2
Guwahati-1. o .
Y A
&, The Ueneral Manager,
N.F.Railway, Maligaon,
BGuwahati-1L. . e
: £
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contd.... o :
- %
i
N ;
. ¢ N
Y ! .
S H Spom s s s o e - L. - 5 .
T e e e et e g Pt

~.E@&&ma;meyWanmnMAmgua&;&
" MR A v g

_ T T T ey iy i

- Ay

Cp e L




The Chiéf Fersonnel Officer;

7.

Guwahati-11.

Maligaon,

N.F.Railway,

RESPONDENTS.
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: ' BEFORE : ¢
! (ON'BLE MR.JUSTICE BK SHARMA.
26.10;.;)04 ' ’ '

iﬂwe grie\} nce madp in this writ petition. s in respect of
recruitment to Grade ‘D’ genvice. B
il! Wil Mv' D e, (I«-:humi cotmeel for the petitioner, Also heard
Mr. ] ;Su gh, leatfed CGYC{ Also heard learned Stahding Counsel for
Railw?y. ; i : - v
L A$ per the provisions of the Admihistratjvé'ﬁibunal Act, 1985,
the g‘grievance lraised n [this writ petition pertains to Central
Admir}istative fr ibunal.| A$ per the decision orf the Apex Court =
rendered in L. Ghandra Kumar Vs. Union OF Indis, ‘reported in 1997 1

! :
GLT SC 1 the|(entral Adthinistrative Tribunal shall be the Court at

first mstfnce rélqtmg the drievance as has beef ‘raised in this writ

Detm*)n f —

it
| ~ l..

, In view (f?f the abpve] this writ Court does ot have )unsdlctnon
: N N i

to enétert pin the grievance made in this writ petutuon Accordmgly, this

writ _ipeti}ion s}aTds dismiqsed. However, it will be open to the

ml.itibncz to apptoach jthe |Central Administrative: Tribunal towards

: |
) - redréssallof their grievance, [if any. r“ Y W .
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CENTRAL ADMTNISTRATIVE TRIBUNAL o
GUWAHAT{ BENCH

SEESY ORDER S HEET,
u e

Original Apblication Now —Xf_//ézz’.. L -

liisc.Petition No. :
Contampt Petition No.. . - ot T T T

Review /\pp1 Lentlon Nos . o ommemoem e e e e

Applicants: _ /(_OVM/Q _a‘ fan/ /?v\{a‘"ﬂ‘jjlt d%

ReSpondenﬁs-

L Usuoa g;_}Lﬁbe 4?95

Advocat £ ! 5= ol
eo the Applicants: /\_Q{( ‘) \%’ /Q,,(S C/(_M«J}\f

Advocatt_ for: the Respondsnts: - [%A
; 3

-t e . e
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. 09.11.2004 Heard Mr.M.Chanda, leéfned counsel
;@- 1 gssisted by Ms.$.Choudhury, jearned coun- |
,’ .uel for the applicants. ’ b

! Learned counsel for the applicants )
"isubmits that there -are sone defects in

]

]

1

]

' [ )
]

i

]

t

! lthe petition including the question of
, b ' jurisdiction sénce one of the affected
'- party is not impleaded arid ‘the absence |
of materials in support of’ “paragraph

4.8, and as such he seeks. to withdraw

1

' this application with liberty to flle
' fresh application. ’

'. Mr .B.C.Pathak, learned Rai lway
'counsel has also raised the issue of
' jurisdiction.

In view of the ‘bove. t.he petition .

1
B
—— '

- o contd.

- n
Ees
S

-5

R T i i

“ y . @ A%m&xw\u ﬁ“ﬂ'




Cowme w

0.A-251/2004
.

Contd.
09 .11 2004 is allowed tO be withdtawn with

L : Lberty to file ' fresh application.
The application ie° d

, .' 8

aforesald tenn8e
S ' . o _,

- sd/ VICE oCH A&hmm\

sof v\msﬂ\ (Adm)

“

i l'thl{?d tw b 1CUE ey

gTiRA ‘;ﬁ%f%?ﬁ-‘

{.w” )n)“&\

Seciton ﬁ’;?cfr (1) .
1% 4!!‘11 B‘NC”

L,

.

CAT G

. = kM - -
™ ' 1 Guwahaii-78 W05
Y
. v
. H .
a2 - ..-
w4 i
O Dyt . '
L ey T v th  im
B .'.‘éi«; .y 1 ) ; Ik -
D deooowedy
L 21} ot 3 1
l N (1 53 TR IR l’
Wl s‘!‘ - . .
4. v ' . -
o 4 113 Ji:’&.‘;» S
TR Gt AT
PR St BRI IS I i
by e 3 IS .
! A -
LS - "
‘ i IR .
. LI ; L:
e J. { ReE -
N . P .
“* FOREEY i . ie iy : ‘x.
. . 13 3 P , '
. . N
: ; I B ¥ ’
. 3 . = ia th
¥ .

g ,

{{sposed of in '

st A




o o — e -

F \; . '
: v e R TR S O S R NI
!/h e | vmaperdane . wamte | wemdwa  at

’f“‘: Ez :Da‘e“ of app“ca"o.n for ﬁm A Date of:delivery Oi't’he . Dat n which th ‘

! the copy. . Dase fixed for notitying requisite stamps ang wa: :’oa:; fgr deflv?py 0:;9 OI "‘t:ki"g Bt
1 . . the requisite number of folios. ' i Py to fhe splgRat-
. N / : stamps and folios, - olles: : .
S ) (~4 \ '
.26/ f 24, 25 ///‘sz \25\{{4/@2@ 2550 A

Ay evore —TF.

IN THE GAUHATI HIGH COURT

(High Court of Assam, Nagaland, Meghalaya, Manipur, Tripura,
Mizoram & Arunachal Pradesh) _

CIVIL APPELLATE SIDE

) Appeal from W A 4 \ e
NO. ooveeeiesrreivearerins of 2004

Civil Rule T
' | © Appellant |
| Fonerklln skt Fribal 5@9"“%‘5‘ .
 Versws | | |
| Respondent

Saids h%pgosite Party

Appelln Gappab MighD-tarf G

For H b Suwr
.. \Jl/k . .
Petitioner V{Z’%& s. <. /CRM"G”““ E _,Jﬁf\/mi s

Respondent ‘ \
For ' ﬂamﬂua‘ (Bevnacly, KF &mjoo
Opposite Party ' a’
Nating by Officer or Scria Date Office notes, repons, orders of proceedings
Advocaie No. with signatwre
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IN THE MATTER OF s
1. Tinsukia District Tribal
sangha, represented by ite pPresident
Shri Sarbeswar Sonowal

resident of phola Bazar,

PS Dhola, PO Sakiya Gh&t.

pistrict Tinsukia.

CO"td-..-P-;-




12283 S ' : {
2. Shri Sarbeswar Sonowal, ‘:
son of Shri Gonesh Sonowal, ‘%
President, \E

Tingukia District Tribal Sangha, o i
resident of Dhola Bazar, |
PS Dhola, PD Sakiya Ghat,
District Tinsukia. :
. ex APPELLANTS.
~Versus—
1. The Union of India,
repreaénted by the Secretary to the

Govt of India, ﬂinistry of Railways,

b -’;': ' Rail Bhwan, New Delhi-1.
Gauhati*High Court at Guwahati

2. The Railway Board,

-

‘ ‘ - represented by its Chairman,
; : %‘cjzgl//‘ Ministry of Railuayg,
s . ' ' Rail Bhawan, New Delhi-1.

- J'I 3.  The Chairman,

Railway Board, Sovernment of lndia,.

Ministry of Railways, Rail Bhawan 4

New Delhi-1i.

4, The Executive Director, |
Establishment (Resv),

Railway Board, Ministry of Railways,
4 .

T Rail Bhawan, New Delhi-i.

Cmtdn I-olﬁiﬁh '
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5. Railway Re&ruitment Board,
represented by its Chairman,
N.F.Railway, Station Road,

.GQWahati~1.. G SRS ;
. , L [

b. The General Manager. e
N.F.Railway, Maligaon,.

Guwahati—-11.

7. The Chief Parﬁonﬂe1v0fficer.
Maligaon, Buwahati-ii.
ive | 'SPONDENTS.

N.F.Railway,

o oL 4P 803

‘\
“N . i
ot Y HZ
[ . ]
W g
8 - ) H
»‘ T e r '
- ve e 3
%
s 1
R X :
¢ ey i e i
: ~
IR
Ve ]
{]
i
i
N
™
.

e




Noting by Officer or
- " Advocate .

Office notes, reports, orders or pmcee&ings
with signature ’

3 4

decidion in| Dr.

W.A No. 415 of 2004

BEFORE
THE CHIEF JUSTICE (ACTING)
MR. JUSTICE B.P. KATAKEY

.| Dutta, learned senior counsel
Sur, learned counsel for the
Mr. Siddhartha Sarma, learned
sel for|the Railways.

directed against the Judgment
10.2004 passed by the learned
in W.B(C) No. 8237 of 2004. By this
Single Judge dismissed the writ

Q&M@n@t' Union of India,

1997 1 GLT (SC) 1 wherein it has been
Central| Administrative Tribunal shall be
of the ffirst instance relating to the

ces i} service #xatners

We b%vz consif

in L.

ered the decision of the Apex
Kumar (Supra) and also the
vodhan Sahu and others,

Chan

ts -Ns.- Jitedra Kumar Mishra and others,

d reported in AIR 1999 SC 114. The law
from thd aforesaid two judgments is that

only ja persop aggricved by any decision relating to his

maintain an application before the
TtJeju.ri:.Lon of the High Court under

’ ~
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Noting by OfﬁcIc; or Serial _ Date Office notes, repotts, orders or proceedings
Advocate No. with signature
! 2 | 3 - 4 - : -

ilvoked in the nature of public
ice matters. The writ petition

13.10.2D01. The writ pefitioner Association obviously j
cannot be allowgd to file he writ petition since it is not g
the person agg eved. Therefore, the learned Single »i
» ﬁ Judge by the im pugned opder while dismissing the writ 5
~ A petition |observad that will be open to the writ 'é
petitionex to approach |the Central Administrative ]
eﬂ// Tribunal| for md‘ ssal of their grievances, if any. We do " |
| not find lany reagon to 1o fere with the order passed 4
Judge which, in our opinion, is : h
I th the aw laid down by the Hon’ble Supreme |
‘{gi@ttv &h@{ﬂp@ti ol
r disrissal the writ petition on | w% ':
Letitioner| Association approached the
» tive Tribunal, Guwahati Bench at
Origins Application No.251 of
jed Triby by ‘the order dated
ed the |application on withdrawal
to |file afresh on the basis of the
madd By he learned counsel for the
appeliants) that there were Lome defects in the petition
e question of jy isdiction since oné of the
is not impleaded. Clause (b) of sub-rule
(5) of Rul¢ 4 of the Cen Administrative Tribunal
(Procedure Rules, {1987 reagds as follows :-
2 S
' GP. High Court-8/01-80,000 21-8-2001
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Serial Date Office notes, reports, orders o proceedings
No. : with signature

Noting by Officer or
Advocate

1 2 3 4

($)(b) Such permission may also be granted
Assoriation representing the persons
desfrous of| joining in a singlc apphcaﬁon

: the class/grade/ categories or persons
0 : on whose behalf it has been filed provided that
t one |affected person joins such an

ould appear from above provision of the
Rules thaf an applitation in respect of service matters
y be mpintained| by an Association with one of the
‘ , ted party. Itii;appamnt from the order of the <
>é unal it {s for this reason the Original |
, Applicatio was |withdrawn by the appellant

Association. It is n¢t a case where the Association is
without remedy. They may still approach the learned

Tribunal |after ssary amcndmcntn’ of the
Galhat g BErTy: J“x&é“”é‘?"’““‘ / o

We, itherefore| dismiss thxs appeal with the
: obiwation that the|appellant may seek remedy before
‘ the|learned| Tribunallin compliance with the provisions
g+ Of fule 4(5)b) of the| Rules of 1987 quoted.above. B
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IN THE CENBRAL ADMINISTRATIVE TRIBY
GUWAHATI \RENCH-—GUWAHATT . ’

orsennel

IN THE MATTER OF

'Cm&ﬂr

0.A. 320/2004 _ 'g
Tinsukia District Tribal Sangha cee - Applicant &
‘Versus
. The Union of India and Others v ﬁesbondents
AND

IN THE MATTER OF
Writien statemeht on behalf of thé respondents
The answering respondents respectfully SHEWETH :

1. That the answering requhdents have gone through the
copy of the application filed and have understood the contents
thereof. Save and except the,stétements whibh have been
specifically admitted hereinbelow or those which are borne on
records all other averme@ts/allegations as made in the appli-
cation are emphatically hereby denied and the abplicant ié
is put to the strictest proof thereof. -

2. That_%or the sake of brevity meticulous denial of

each and every allegation/statement made in the application
the answering respondents have .

has been avoided. However,
confined their replies to those points/allegations/avermen%s

of the applicant which are found relevant for enabling a

proper decision on the matter.

%,%hat the application suffers from want
r from the submissions made

of a valid -

cause- of action as will be clea

in the relevant paragraphs below.

4. That the application suffers from wrong representa-’

tion and lack of understanding of the circumstances and facts

relating to the matter on hand as will be clear from the

submissions made.

5, Parawise comments: 4
5.1, As regards paragraphs 4.1 and 4.2 the answering

dents have 1o comments to offer except to assert that
rictest proof of their claims.

h 4.% the answering respon-

respon
the applicants are put to the st

5,2. In regard to paragrap
tion of the applicants about issue

fy that due to various
uitment connected with
jete. Bvery effort 1s

dents accpet the conten
of the notification, but beg to clari

practical reasons the process of recr
* the said notification is not yet comp
being made to complete the same.

P‘Z.O"CQ...
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5.5. In regard to paragraph 4.4 the answering respon- gé‘ £
dents beg to clarify that N.F.Railway issued notification g€ &
. Eu

 No.NFR/2/2001 on 13/19th October,2001 in Employment News in@ 2
. order to cleat backlog of 595 SC/ST group D posts., In respornse,

1,58,706 (one lakh fifty eight thousand seven hundred and six)
candidates applied. Out of this 1,35,614 (one lakh thirty
five thousand six hundred and fourteen) candidates -appeared

~in the tests. In view of the extremely large number of candi-

dates the processing of the results had to be arranged through
an outside agency as the limited manpower resources of the
Railways were. inadequate to cope with the huge task invol#ed.
A scheme was evolved to smoothly earry‘out the task by processing’
a tender for ariiving at a suitable agency. This necessarily
took time. It is respectfully submitted here that the process
of recruitmént for the 595 SC/ST posts is not yet complete
but is continuing. Every effort is being made %o complete .the
process at an early date.

Tt is further submitted that based on indent submitted
by N.F.Railway, Employment notice No. 1/0% dated 13.06.2003
was issued for recruitment of 2575 posts of Trackman . and 145
posts of Helper II along with those of other Railways. This
was an entirely seperate plan of recruitment and had no rela-
tion with the process of recruiting 595 SC/ST candidates
notified in October,2001. | '
‘ 5.4.-As regards paragfaph‘4.5 the answering feSpondents
beg to submit that ihe Hon'ble High Court's orders in the

matter will be obeyed in both 1etter:and Spirit. While fina-

lising the matter the Hon'ble High Court's guidelines would

be observed.
5.5. As Te
unit of recruitment for Group D posts is a
Howevef, the recruitment is open to all eli
of all states of India who are entitled to equal opportunity

to apply and offer their candidature. 1he general guidelines

in the matter is contained -in Railway

E(NG)II/2000/RR—I/85 dated 29.12.2000.
A copy of this letter dated 29,12.2000
is submitted herewith and marked as

ANNEXURE A

It is submitted here that through this letter,
ation of recruitment notice

gards paregraph 4.6 it is submiteed that the
Railway Division.

gible candidates

Board's circular No.

Railway Board provided for public

! . « o o0 Poann-ooaoc
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in "Employment News', besides circulation through Employment®
exchanges,recognised associations of 8Cs and STs,display in
Notice Boards etc. in compliance with the directives of the
Hen'ble Supreme Court in their judgment in kxcise Superin-
tendent,Malkapatnam, Andhra Pradesh Vs KBN Visweshwara Rao

dated 22.08.96.

5.6. As regards paragraph 4.7 the answering respondents
beg to submit that in response to the employment notice No.
1/0% dated 13.06.2005=a large number of candidates both from
N.E.region and from outside this region'applied. Iin fact
arrival of candidates from outside the N.EB.region for the

S -

ay,- Ma”g;oq

! cm"’ﬂ!’s;;
N F. Railw

Dy,

tests created a serious law and order situation in course
of the written examinations conducted by the kailway Recruit-
ment Board, Guwahati during November,2003%. In order to avoid

a serious situation and considering the proximity of the

candidates to their places o
region were allotted centres
outside the region were allo

it is further clarif

pass marks in the test have

stage of written examination.
rinsukia and Lumding divisions as well as those fr

these divisions as provided

f residence candidates of N.E.

in N.E.region and those from
tﬁed centres outside N.E.region.
ied here What_candidates who secured
been enlisted for the second
these include candidates from
om outside

for by the guidelines issued by

the Railway Board as indicated above.

5.7. As regards para

dents beg to emphatically deny
d that there was no jrregularity such as

It is submitte

leakage
from any examination centre

examinations. Divisional Officers ©

involved in arranging the exam
ators and in generally conducting the

enlisting local invigil

examinations. The conduct of
the divisional officers of the Railw

In this connection

hands of
extant instructions.
" the arrangement for conduct
dered satisfactory and no ¢
quarter aemuk casting
jnvolved in fthe process of

Tinsukia and Lumding divisions.
5,8 As regards paragraph 4.

of question paper oOr cases of impersona

any doubt about con

graph 4.8 the answering respon-

the allegations made therein.

tion reported
in course of the preliminary '
£ gll divisions were

ination centres and in

the examinations were in the
ays as'per

it is stated that
of the examinations was consi-

omplaint was received from any
duct of any officaal

examination,,including those of

9 the answering

P‘Ll. ...‘..
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re5pondents beg to state that the overall conduct of the §§
examinations was transparent and in accordance with the QE@

guidelines issued in this regard by the Railway Board, ~ 5;

whose guidélines were inspired by the guidelines issued
by the Hon'ble Supfeme Court of lndia in the case cited
in Annexuré A enclosed. It would therefore the utterly
unfair to cast aspersions and attribute any ulterior

motive in the process of recruitment adopted by the

answering respondenfs which, 1t can be humbly glaimed,

was motivated by the attrlbutes of falrness and justice.
- Tt is therefore prayed that

the 0.A. %20/2004 which was
filed on a wrong understanding
of the facts of the matter as
detailed above be dismissed with

- . costs.
And for this act of kindness the answering

respondents as in duty bound shall ever pray.
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VERIFICATION.

I;'Shrib RAQ\\}U B -, son éf

foter &, Rovaptersy ., aged about _3Y __years,
at present working as Da. c PO/ HB6 , N.F Railway,

Maligaon, do hereby,veri%y and solemnly affirm that the
statements made in paragragraphs 1 to 5 are true to the
best of my knowledge and information derived from records
which I believe to be true and the rest are my wumble
_submissions before the Hen'ble Tribunal,
in I sign this verification on this the

day of March, 2005.

T

. .
N C@Q’W (%

51gnatuleny.chiefPersonnsl om e

| NF. Rails widel
. s - Nallway, Maligaon,

Desigunation.  Gywahati.1f,
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Sub: Procedure for recruitment of Group ‘

Instructions have been issued vide Board’s
dated 21.9.2000 that recruitment to Group ‘D’

done directly by the Zonal Railways/Units con:

prior t0 21.4.1999. In continuation of the same,
issued regarding the procedure to be follow:
guidelines should be followed for all future recri

20 RECRUITMENT UNIT:

2.1 The Unit of recruitment will be_a Div’
Unit and requirement of all departments within
as well, will be clubbed together for the purpo:
As many recruitment units as possible may
recruitment on each Railway, so as to ensure re
of candidates within a reasonable amount of ex|

30 PERIODICITY OF RECRUITMENT

31 Recruitment should be done at intervals ¢

—— e e e
32  The vacancies may be counted as on 30
of each year and the anticipated vacancies to b
of next two years, duly taking into account the :

v

'
'

~
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4.0  ELIGIBILITY CRITERIA

4.1 The educational qualification for recruitment to ajj Group ‘D’

«categories in the Railways shall be Class VII passed, as already stipulated
1in Railway Board’s letter number E(NG)-II/98/RR-1/107 dated 4. 12.‘98.

42 The age for recruitment should be ag Per extant instructions, with
relaxatious for specified categories as admissible under specific orders
issued by the Railway Board from time to time, '

30 APPROVAL FOR OPEN MARKET RECRUITMENT

© for recruiiment in Group D’ categories, subject to the modifications -

6.2 - Wherever considered necessary, the General Managers may iptroduce

.~ be held through vViva-voce fest of all the eligible candidates . Ty both the
cases, the selected candidates shall be subjected to a ph.ysiqal efficiency Test ,

5.1 Existing directive_s for obtaining Board’s prior approval for filling up
Group ‘D’ vacancies through open market recruitment will continue to

ly. '
apply s

\ 4
g, 4B

6.0 METHOD OF RECRUITMENT " \

6.1  The procedure laid down in Para 179 of IREM=V61I shall be followed F

contained in Railway Board’s letter No.E(NG)II/96/RR-1/62 dated 17-9-98
issued in reference to Supreme Court Judgement in the case of Excise -
Supen'ntendcnt, Malkapatnam, Andhra Pradesh - Vs KBN Visweshwara Rao _IF
and others, which provides for pubh‘cation. of recruitment notice in .

‘Employment News’, besides issue of such notices to Employment :
Exchanges, recognised Associations of SCs and STs, display on Notice -

Boards etc.
v '.;/
a’;:d"-’;"':'», ey 4»

itten screen ng test as a method of selection. I other cases, selection wil] .
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Teservation detajls.

* Places of posting, which
. anywhere op the Railway.

** Examination Fees, .

- * Mode of application.

o Posts for which - recru)itment 1S to be conducted, alongwith

.should also indicate liability of serving

* Closing date for smeission of a‘pplicatiion.

*..Choice of language for qu
¥ iltest) T
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Lemt,

estion Paper (In case of Written Screening

. Rgilvﬁays’ right.to hold additional/supplementary €xaminations or
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7.2 In the case of writteq screening test, Hindi and English shall be the
languages in which question papers will be printed.  Candidates should

indicate their preference regarding the language of question paper in their
application,

7.3 Brief indicative advertisements will be given in at least two local
newspapers for wider coverage. The indicativc advertisement will draw

attention. to the detailed .employment nofice published in Rozgar - -

Scheduled Castes an.i Scheduled Tribes, The notice should also be sent to
Special Emplovmen Exchanges and the Vocational Rehabilitation Centres
n the case .f voels reserved for ex-servicemen. Copies of thesé notices

should also be exhibited on Notice Boards outside ,railway‘ofﬁces etc.
situated in thz arca of recruitment. ' ~

80" MODE OF APPLICATION o e

8.1  Candidates should apply on plain paper, as per format indicated 'in

employment noticc. Fees may be charged (including postal charges) @
Rs.40/- per candidate. However SC/ST candidates will not pay any fee,
except Rs. 10/~ Towarts postal charges.

$2 A candidate should méntion the recruitment units & posts applied for,
o order of his preferences, in his application. Final allotment of post, if

‘mpanelled, may be done taking into account his preference and his merit
osition,

0 CONDUCT OF RECRUITMENT ¥

1 .Each recruitment shall be conducted under the supervision of an -

Ticer, not below the rank of JA grade " (hereafter ‘called Controller of
:cruitment). When two Or more recruitment units are clubbed together, the
cneral Manager ma;, nominate this officer and he may be located in one of
2 Divisions or Hevdouarters.  When recruitment is made for a single

cruitment unit, the Sr. DPO/Dyj CPO of the unit may function as
ontroller of Recruitmant™ :

o —— s - ; .
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92 ¢ “Controller of Recruitment’ shall be responsible for inviting

applications and overseeing the selection process. The ‘Controlier of

Recruitment’, shali pe assisted by a Sr. Scale officer or an’ Assistant officer

belonging to the Personnel department who may be assigned exclusively to
- this work along with nucleus staff, -

— .

10.0  APPLICATION PROCESSING

10.1 The fCoﬁtroller of Recruitment shall have the right to reject any
application. However, the reasons for rejection would have to be recorded .

on the a;):pliéation. The officer assistin g the ‘Conttoller of Recruitment” may
endorse these reasons.

10.2 There shall not be any discrimination on ground of gender. ' -

103 -Namg, father’s name, address, and community of each candidates
should be entered in a computer database along with any other information
Considered relevant. Eith'er_ the Railways’ own computers may be used for
this purpose or an outside computer agency can be engaged. i required.———

1.0 ISSUE OF CALL LETTERS TO CANDIDATES

1.1 Roll Numbers may be generated on the computer and call letters
should also be generated through the confputers. The call letters should be

posted under certificate of posting, at least one month before the date of
examination/ififervigw. : — o

+ -

11.2 . In recruitments where written test has been decided to be held,
separate “Instructions to Candidates’, containing detailed guidelines on how
to fill the; answers, roll number etc. and a sample OMR (Optical Mark
Recogm'tig;n) answer sheet printed on plain paper, should be enclosed with
the call letter. '
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120  PREPARATION OF PANELS -

121  “Controller of Recruitment’ shall prepare a select list, in order of
“merit, for all candidates who qualify for empanelment, subject to their being
declared suitable in ph sical efficiency test. After the conduct of physical
efficiency test , he shall prepare the final panel. Thereafter, he shall prepare
individual panels for individual posts after taking into account the merit
position and preferences of individual candidates. Theseé panels will be put

up to the competent authority for approval.

12.2 . The currency of the panel shall be for a period of two years from the -

date 'of publication. General Manager may exercise his authority his
auhority to extend the life of panel by one year in case the panel is not j‘
exhausted within two years. I Ed,’ﬂ

13.0 Railway may appoint candidates from the same select list within two . §
years for replacement of candidates who may fail to join, those who may fail  §
in medical examination and also in lieu of candidates who may leave the job
within two years. In addition any additional unforeseen vacancies may also
be filled up, with the personal approval of General Manager, by picking up
additional candidates, in order of merit, from the available select list, within * 3

two years.

140  Any other specific instructions, issued by Railway Board, 'n_dt"‘: '
covered in these guidelines will continue to apply. ’

150 Please acknowledge receipt of this lettef. ‘
. » [ Weasiam (d TAGR wll ozt )
6.0 HM»L ¢ L Lo L / (}/Lcul,u\p\_
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N ANNEXURE:-]

o / A
PROCEDURE FOR RECRUITMENT TO GROUP ‘D’ POSTS ¥
- GUIDELINES-

Lo Wherever considered necessary, the General Managers may introduce

vYntten screening test as a method of selection. In the other cases, the selec:ion
will be held through viva-voce test.of all the eligible candidates. In bath the

cases, the selected candidates shall be subjected to a physical efficiency test.
| .

2. CONDUCT OF WRITTEN SCREENING TEST

2.1 Candidates may be selected for recfuitment through a two stage written
test Question papers for both preliminary, as well as final test shall be based
qn Class VIII standard. However, no question shall be asked for checking
proﬁr‘lency in language. Question paper should be entirely of the objective
e for both preliminary as well as final tests. Question papers shall be printed

m Hind: and English.

2.2 Answer scripts shall be readable on Optical Mark Readers (OMR) and

+ gvaluation of answer scripts shall be on computers.

[

2.3 Minimum pass marks for preliminary as well as final tests may be 30%
for General candidates and 20% for SC/ST and OBC candidates. (Mimmum
pass marks mean marks obtained in preliminary test below which a candidate
can not be called for final tests, or marks obtained in final test below which a
¢anGiua..’s name cannot be included in the select list for drawing of panels).
In order to eliminate the advantage of guesswork, one mark may be deducted
for three wrong answers (assuming choice of answers in objective type question
papers is four in each question).

2 4 Results of the preliminary test should be tabulated. in order of merit of
candidates. Thereafter, names of candidates equal to ten times the number of
vacancies should be picked up, while exercising due care to ensure adequate

' avallablhty of candidates to meet requirements of reservatlons

- M -



roll numbers of the successful candidates *should be published in Rozgar
Samachar/Employment News. Simultaneously written intimation should also
~ be sent to these candidates alongwith call letters for the final test.

3. VIVA-VOCE TEST

3.1 In the cases where it is not considered necessary to introduce written
+ Screening test, the selection will be done through viva-voce test which shali be
conducted in accordance with the extant guidelines.

3.2 The selection committee shall consist of only the serving railway officials
-and no non-ra Wway officials will be included. It may be ensured that thes
COMmMittee includes one member each from SC/ST, OBC and Mtority

* Communities. '

4. PHYSICAL EFFICIENCY TEST

4.1  The candidates who become due for empanelment on the basis of the
result of the final written screening test or the viva-voce test, as the case may
‘be, shall be subjected to a physical efficiency test to assess their physical fitness
for the post. It will only be a qualifying test. Merit lists, for the purpose of
empanelment, shall be decided on the basis of marks obtained in the written
 testor the viva-voce tést, as the case may be.

. . . : /"—,
42 Physical efficiency test standards shall be prescribed, having regard _ter”

_ the nature of duties mnvolved for the posts advertised for recruitment, Gy  the
. General Manager. However, the physical efficiency test shall be the same for
- all categories for which a common selection is conducted, |

43 Physical efficiency test may be supervised by a committee of three
railway officers._ who will be nominated by General Manager. One of these
officers. will be nominated as the convener. At least one of these three should

- be a medical officer. The officers conducting the physical efficiency test shall

advise the result of the test to the ‘Controller of Recruitment” im mediately after
completir the tests, '

By w -

--------




